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The indigenous pnutuction of cashew 
nuts will hardly meet 1/4tb of the total 
requirements of the industry. Hence 
the industry had to depend on heavy 
import of raw nuts from African coun-
tries. Since 1970, a well thought out 
and sensible plan was adopted by the 
Centre by which the import was ohan-
neUsed through the Casbew Corpora-
tion 01 India. This plan was adopted 
to save the industry from the ruinbus 
and cut-throClt competition in which 
the cashew processors were involved 
resulting in closure ot a number of fac-
tories and large-scale unemployment 
among the workers. 

But the trouble again started when 
the Kerala Government enforced mini-
mum wages and extended other legal 
benefits to the workers. The bigger 
processors then deliberately kept some 
of their units idle rendering thousands 
of workers unemployed and clandesti-
nely started the processing in Tamil 
Nadu and Karnataka using the cheao 
labour available there. To save the 
industry and tile workers, Kerala Gov-
ernment set up the Cashew Develop.. 
ment COrpof.ltion which took over some 
ot the CLosed factories. The Corpora-
tion has now 35 factories employing 
more than 35,000 workers. 

Governme:tt of India now seems to 
-have brought about some changes in 
the import Oi cashew nuts. Though 
they have not amended the basic pollcy 
on canalisatLOll of import. they ha ve 
permitted private cashew processors to 
import cashew nuts from non-tradition-
alsources subject to the condition that 
50 per cent of the import be handed 
over to the Cashew Corporation of 
India. This import will harm the in-
terests of the cashew industry in 
Kerala. The privately imported nuts 
did Dot come to Kerala. They were 
processed outside the State even though 
the importers are the SBme cashew 
manufacturers of Kerala doing the im-
port under different names. At the 
same time, the request of the Kerala 
Government to pennit the Cashew 
Development CO].'poratlon import of 
nuts for its own use was rejected by 
the Centre. 
-6fOO LS-IO. 

'!be Cashew Corporation of India fs 
not making aU out elIorts to increase 
the import. Last year t the import was 
almost negligible. Hence I would re-
quest the Central Government to take 
up the issue of ~ of cashew nuts 
at the highest level with the concerned 
African countries and import maximum 
quantity of raw cashew nuts through 
the Cashew Corporation of India and 
make the imported nuts available to 
tbe fact.ories. Under no circumstances 
private processors be allowed to im-
port cashew nuts. 

At the same. time, I would reqpest 
the Centre to persuade the southern 
States to agree to uniform wage rates 
in the cashew industry so that the 
cheap labour available in one State will 
not be allowed to be used to the detri .. 
ment of the industry in the other 
States. 

(iV) FUNDS FOR DROUGHT AND DRINKING 

WATER SCARCITY IN TAMIL NADU 

SHRI S. A. DORAI SEBASTIAN 
(Karur): Mr. Deputy-Speaker, Sir, 
most of the districts in Tamil Nadu 
are very badly affecteCl by the drought 
due to failure of monsoon during the 
year 1980-81. It is understood that 
the Central Government would be 
sending a Fact-finding Team to assess 
the situatron and de:nand of the worst 

ht~h t area of Tamil Nadu and 
the team wlll submit its report very 
shortly. 

After the 1977 cyclone and heavy 
flood, the rain completely failed and 
until now there has been no rainfall 
in Tamil Nadu State with the result 
that the drinking water scarcity is 
prevailing everywhere. The farm la-
bourers, small and marginal farmers, 
agricultural coolies and wage-earners 
are on the verge of vacating their vil-
lages and even cattles are not able to 
survive. 

Bulls, calves, cows and buftalos nUD1-
bering more than. 1,300 have died in 
some places ot TiruchirapaUi district 
due to epidemic 'Foot and 'Mouth' 
disease. It also appears that the disease 
is now spreading like wild-Are aU over 
the district. Veterinary Hospltala are 
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not having sufftcient stock of medi-
cines, vaccines to cure this disease and 
there is a iear that this disease will 
capture all the cattles of Tamil Nadu 
very soon. The Minhtry of Petroleum 
and Chemicals should study this situa-
tion and effective medicines should be 
sent immedia tely to save further 
perishing o! cattles. 

The Fact-finding team of the Central 
Government should visit Tamil Nadu 
immediately and all iJhe relief measu-
res should be rushed-up. More Cen-
tral-allocation of food, medicine and 
funds should be made available at 
once to avoid further destruction of 
cattles nnd mankind in Tamil Nadu. 
'Food for work programme' a.."1d 'Na-
tional RUral Employment Programme' 
should be implemented on a war-foot-
ing scale to save the village people 
from starvation. 

More funds should be allotted for 
deepening the dried wells, for sinking 
new wells and drilling borewells lor 
drinking water purposes. as people 
are searching for water for miles to-
gether. The plight of the village peo-
ple is unimaginable and pathetic. 

I. there fore, urge the Central Gov-
ernment to aUot i!lterim relief urgent-
ly at least up to the tune of Rs. 30 
crores as the first instalment before 
the proposed fact finding team submits 
its report to the Government. 

(v) CLEARANCE OF LEASE PAPERS F  R 

ALLOTMENT OF LAND TO MEMBERS OF 

HOUSING SoCIETY IN DELHI 
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